
 

Prianka Rao 
prianka@prsindia.org  

December 8, 2014 

 

PRS Legislative Research  Institute for Policy Research Studies  

3rd Floor, Gandharva Mahavidyalaya  212, Deen Dayal Upadhyaya Marg  New Delhi – 110002 
Tel: (011) 43434035-36  www.prsindia.org  

 

Standing Committee Report Summary 
The Delhi High Court (Amendment) Bill, 2014  

 The Standing Committee on Personnel, Public 

Grievances, Law and Justice (Chairperson: Dr. 

E.M. Sudarsana Natchiappan) submitted its report 

on the Delhi High Court (Amendment) Bill, 2014 

on November 28, 2014.  The Bill was introduced in 

the Rajya Sabha on February 17, 2014.   

 The Bill amends Section 5 of the Delhi High Court 

Act, 1966 and Section 25 of the Punjab Courts Act, 

1918.  It seeks to enhance the original pecuniary 

jurisdiction of the Delhi High Court and 11 district 

courts in the National Capital Territory of Delhi 

from Rs 20 lakh to Rs two crore.  Pecuniary 

jurisdiction refers to the jurisdiction of a court to 

try cases which are up to a certain monetary value. 

 The Committee endorsed the enhancement of 

pecuniary jurisdiction of the Delhi High Court and 

district courts.  It further observed that there is a 

need to bring in uniformity in the pecuniary 

jurisdiction of High Courts across the country.  

 It observed that, following such amendment, 

around 12,211 cases, which are pending in the High 

Court of Delhi, would be distributed amongst 11 

district courts.  This would facilitate speedier 

disposal of these cases. 

 At present, adjudication of technical areas of law 

falls under the jurisdiction of the High Courts.  The 

Committee suggested that permitting district courts 

to decide questions on technical areas of law, 

would aid in their better functioning. 

 The Commercial Division of High Court Bill, 2009 

lapsed with the dissolution of the 15
th

 Lok Sabha.  

That Bill sought to establish specialised divisions 

in High Courts to handle commercial disputes.  All 

commercial disputes above a specified value (more 

than Rs five crore) were to be heard by the 

commercial division.   

The Committee observed that if similar law is 

enacted, High Courts alone would have jurisdiction 

to adjudicate all commercial disputes of a specified 

value.  Thus, commercial disputes pending in 

subordinate courts of value above that which is 

specified by law (like in the 2009 Bill) would have 

to be transferred to the commercial division of the 

High Court.  

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for 

non-commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The 

opinions expressed herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but 
PRS does not represent that the contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document 

has been prepared without regard to the objectives or opinions of those who may receive it. 

 


